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In the High Court Of Kerala

Case No : Original Petition (C) No. 1484 Of 2020

Mallayan APPELLANT

Vs

Lakshmi And Ors RESPONDENT

Date of Decision : 30-11-2020

Acts Referred:

Citation : (2020) 11 KL CK 0224

Hon'ble Judges : Shircy V., J

Bench : Single Bench

Advocate : K.R. Vinod, M.S. Letha, K.S. Sreerekha, Nabil Khader

Final Decision : Disposed Of

Judgement

1. The limited prayer sought for by the petitioner is for a direction to the court
below to dispose of O.S.No.74/2019 on the file of the Munsiff-

Magistrate Court, Mannarkkad within a time frame.

2. As per the report of the learned Munsiff- Magistrate, Mannarkkad, four
months' time is required for disposal of the case.

3. Heard the learned counsel for the petitioner.

4. Since the relief sought for is only for a direction to the court below to dispose
of the case without further delay, notices to the respondents are

dispensed with. The suit is one for partition. As it is ripe for trial, I think that the
report submitted by the learned Munsiff-Magistrate can be accepted

as such.

Therefore, the learned Munsiff-Magistrate shall dispose of O.S.No.74/2019
pending before the Munsiff Magistrate Court, Mannarkkad within a period

of four months from the date of receipt of a copy of this judgment.
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Accordingly, the original petition is disposed of.
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